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This is a transferred case under Section 29 af \tﬁ_‘é;f ,_

Administrative Tribunals Act, 1985, The applicant fi‘laﬁ a ,_ '_"t:.,.
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in the court of Munsif Roorkee oDistrict Saharanpur j:;rayingf;_ Hak
a decree for injunction may be grented restraining the defen: é

from pngmntmg the private respondents from the post of Fm:amaﬁ

may also be granted promcting the applicant to the said pust
Subsequently, it appeaps that durlng the pendency of this cﬁ%ﬂ
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amended and by amendmen & the applieant has prayed that a dac:naa-
for declaration may be granted declaring that the pnamntiun m;dag

given by the respondonts Ho. 1 to 3 to thm:aapmdaﬁba fin. 4 to ﬁ _ '3 J"‘".n_:
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year 1983 , 4 persons were p:camotad ta fill up the uaa@a” ﬁ"

different trades on merit-cum-seluction baais on the r
of the Dapartmental Promotion Committee. The applicant ia

Trade Instructor eof Engine Fitter Trada and in this trad
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requirement. The applicant was not given prnmotim' because
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he was a refugea from East Bengal and no wightage or pmﬁﬁgrm § y--« -

4 . is allowed to him.But, the respondents hawe stated that na
was not prnmutadbecauea there was no vacancy in the trade tu'
- which he beloged, There are 7 vacancies ni’ Fnraman in diffe;

trades lying vacant and the promotion will ha made dapanﬂing h
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cum-merit. Mo budy ie going to be ualantad and prnmntad in Lt @
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